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MR. CHAIRMAN: I would request
the hon. Member to co-operate with me,
Otherwise, I cannot prevent half a dozen
other Members from speaking.

SHRI S.M. BANERJEE : Let them
abuse me, but I shall haarh jodoonga before
them,

Today is the last day of this session. The
Home‘Minister is here. Let them make a
statement regarding the Delhi policemen who
are still on the streets. We were assured by
the Home Minister that Government will
make a statement. Let them make a statement
today that they will take them back,

12.07 hrs.
PAPER LAID ON THE TABLE

ANNUAL REPORT OF AGRICULTURAL
RE-FINANCE CORPORATION

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : On behalf of Shri Vidya
Charan Shukla :

I beg to lay on the Table a copy of the
Annual Report (Hindi version) of the Agri-
cultural Refmance Corporation, Bombay for
the year ended the 30th June, 1969, along
with the Audited Accounts, under sub-
section (2) of section 32 of the Agricultural
Refinance Corporation Act, 1963. [Placed
in Library. See No. LT-4161/70]

DELHI MILK SUPPLY CORPORATION
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : I beg to move for leave to
introduce a Bill to provide for the establish-
ment of a corporation, for the purpose of
acquiring, distributing and selling milk and
milk products in the Union territory of
Delhi and other areas and for matters

~tad th ith or incidental theret

MR. CHAIRMAN : Motion moved :

BHADRA 13, 1892 (SAK A)
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“That leave be granted to introducea
Bill to provide for the establishment of
a corporation, for the purpose of acquir-
ing, distributing and selling milk and
milk products in the Union territory of
Delhi and other areas and for matters
connected  therewith or incidental
thereto.”

SHRI JYOTIRMOY BASU (Diamond
Harbour) : What about the production of
milk ? The hon, Minister says that the
Delhi Milk Supply Corporation is going to
acquire and distribute milk. They are distriba-
ting only sub-standard milk powder imported
from New Zealand and which is being
dumped on this country, by converting it
into milk. What is the Government doing
to increase the milk production as such ?
Dairy development isin the doldrums,
Government have utterly failed to develop
milk production...... '

MR. CHAIRMAN : Order, Order.
This is not the way to interrupt......
SHRI JYOTIRMOY BASU: [ am

talking about milk which would be of

inter2st to you also.
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SHRI ANNASAHIB SHINDE :
full sympathy with the points raised by the
hon. Member. As far ag the merits are
concerned, they can be taken up at the time
of the consideration of the Bill. The points
that he has raised can be raised by him by
way of amendments, and we can consider
them at the appropriate time when the Bill
is taken up.

MR. CHAIRMAN : The question is :
“That leave be granted to introduce a
Bill to provide for the establishment of
a corporation, for the purpose of acquir-
ing, distributing and selling milk and
milk products in the Union territory of
Delhi and other areas and for matters
connected therewith or  incidental
there to™.

The motion was adopted.
SHINDE : 1

SHRI ANNASAHIB
introduce* the Bill.

12.10 hrs.

REPORTS OF MOTIONS RE : COMMIS-

SIONER FOR SCHEDULED CASTES

AND SCHEDULED TRIBES AND

COMMITTEE ON UNTOUCHABILITY
—Contd. B

MR. CHAIRMAN : Further considera-

tion of the following motion moved by Shri

I have .

SEPTEMBER 4, 1892 Comm. Report and Comm. 12

On Untouchability

P. Govinda Menon on the 20th May, 1970,
namely :

“That this House takes note of the
Sixteenth, Seventeenth and Eighteenth
Reports of the Commissioner for
Scheduled Castes and Scheduled Tribes
for the years 1966-67, 1967-68 and 1968-69
laid on the Table of the House om
the 24th April, 1968, 15th May, 1969 and
30th March, 1970 respectively.”

and further consideration of the following
motion moved by Shri Suraj Bhan on the
20th May, 1970, namely :

“That the Report of the Committee on
Untouchability, Economic and Edu-
cational Development of the Scheduled
Castes (Part 1-V) along with the connec-
ted documents, laid on the Table of the
House on the 10th April, 1969, be taken
into consideration.”

Shri Janeswar Misra was on his legs
last time. He may continue.

SHRI SURAJ BHAN (Ambala): On
a point of clarification, TwTYfy 'Tm‘f.
FgEn 4 v faar @ gEE WAm A
) ma e Pt TAwEx fiey agar
wrgy wE &, fov ags puRw ax
dfge a@ @ g9 & WA AT
g

fergeam ¥ ot #1971 &, 7% fegmm
¥ g ow At & fou et om
wifgg | ¥ g H @ A
gfmm-anfaarfeat & so-fremdt ag &
fe s ®qw gat amfd ¥ gwfos
ggF AT 9T g1 OF AT i W
fedt souE F1 wEE G 93 g A
T &< fam wmar &) e wgroe
¥ agite awege, fawr qfedr #
oF aifear | ATl AT WA 1 9
g fear mr @R agle ¥ gem d
oF @ % 919 IEF gl § a9 I

¥ Introduced with the recommendation of the President.



